CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
CP MO. 436/2003
OA NO. 646/2001
This the &th day of April, 2004
HOM’BLE SH. V.K. MAJOTRA, VICE CH MAN (&)

A
HON'BLE SH. KULDIP SINGH, MEMBER (U
Mrs. Molly Kutty K.P.
Staff MNurse,
Indian Agricultural Research Institute,
Pusa, New Delhi.

(By Advocats: Sh. K.B.S.Rajan)
Versus
1. .Dr. Mangle Rai,
Director Gensral,

Indian Council of Agricultural Research
Krishi Bhawan, New Delhi.
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Dr. S.Nagarajan,
Director, Indian Agricultural Rsssarch Insti
Pusa, New Delhi. '
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!By'sh. V.K. Majotra, Vice Chairman (A)
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